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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH 74
NEW DELHT
el 57°)0f 2602 IN
Q.A., NO.1016/2001

This the 6th day of January, 2003.

HON’BLE SHRI GOVINDAN S.TAMPI, MEMBER (A)
HON’BLE SHRI SHANKER RAJU, MEMBER (J)

A.K.Qupta,
Oirector Postal Services,
0/C Postmaster Genseral,
Bareilly Region,
Bareilly-243001. ' .. .FPetitioner
{( By Shri D.FP.Sharma, Advocate )
“Versus-—
Shri 5.C.Dutta,
Gegcretary, Ministry of
Communication, Department of Posts,
vew Delhi , LContemnor,

ORDER {ORAL)
Hon’ble Shri Govindan S.Tampi, Member (A)
Shfi D.P.Sharma, learned counsel for the petiticner
§88Ks permission to withdraw the CP with Tiberty to
approach this Tribunal again, if any grievance survivas

thersafter, Permission granted.

2, The 7P is accordingly dismissed as withdrawn with
liberty as sought for. 7Q
;,W | 7 <
{ Shanker Raju ) Govitda% S, Tampi )
Member (J) Mempar (A)




